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When the matter was called, the learned Advocate
appearing for the appellant submits that against the common
impugned order dated 10.10.2017 passed by the Commissioner
of CGST and CX. (Appeals-l1l), Mumbai, the appellant had
preferred 8 numbers of appeals. It has further been contended
that out of such 8 appeals, the Tribunal vide Final Order No.

A/85083-85089/2019 has disposed of 7 numbers of appeals and
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the present appeal is in context with the remaining one appeal,
which has so far not been disposed of by the Tribunal. It has
also been contended that all the issues decided by the
Commissioner (Appeals) vide the impugned order dated
10.10.2017 have been discussed elaborately by the Tribunal and
as such, the observations made vide paragraph 8 in the order
dated 14.01.2019 should also be applicable for deciding the

present appeal.

2. The learned AR appearing for the Revenue fairly accepts
the submission made by the learned Advocate for the appellant
to the extent that issues decided vide order dated 14.01.2019

should squarely be applicable for deciding the present appeal.

3. Heard both sides and perused the records.

4. I find that due to mistake on the part of Registry, instead
of 8 numbers of appeals, the Tribunal vide order dated
14.01.2019 has only disposed of 7 appeals. Since, the issues
involved in the present appeal is squarely dealt with by the
Tribunal vide order dated 14.01.2019, the observations recorded
vide paragraph 8 in the said order is squarely applicable for
deciding the present appeal. Therefore, for the purpose of the
present appeal, the observations recorded in paragraph 8 of
order dated 14.01.2019 be read as a part and parcel of the

present order by both the parties to this appeal.
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5. The appeal is disposed of in above terms.

(Dictated and pronounced in the open court)

(S.K.Mohanty)
Member (Judicial)
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